IN THE HON'BLE NATIONAL GREEN TRIBUNAL

(O.A. No. 605/2022)

IN THE MATTER OF:

POONAM SHARMA ...PETITIONER
Versus

UNION OF INDIA & ORS. ...RESPONDENTS

STATUS REPORT ON BEHALF OF THE DEPUTY
CONSERVATOR OF FORESTS, SOUTH FOREST DIVISION,
DEPARTMENT OF FORESTS AND WILDLIFE,
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF
DELHI.

A. Facts of the case:

1. It is submitted that an owner of the property had applied vide
application No. ID-7111 on the e-forest portal seeking permission
for felling of 2 nos. of trees for the purpose of construction of
property at A-1 & A2, South Extension Part II, New Delhi. Copy

of the application is annexed herewith as Annexure R-4/1.

2. It is pertinent to note that instead of allowing felling of trees, the
request letter was sent to the applicant by Respondent No 4 vide
letter number [.D-7111/TO(S)/TC-removal/2022-23/9152 dated
03.08.2022 with the recommendation of transplantation of 2 nos. of
trees. Furthermore, the said recommendation was proposed, while
considering the due process of law which was followed by the

inspection, also compensatory plantation/ transplantation land



details, SDMC building sanction plans, self-undertaking details,
and property papers taken from the applicant. Copies of the
relevant documents submitted by the applicant in this regard are

annexed herewith as Annexure R-4/2 (Colly).

- It 1s respectfully submitted that the permission dated 05.08.2022 of
the Respondent No. 4 has been passed in accordance with, and
after following the procedure laid down in the Delhj Preservation
of Trees Act (“DPTA”) for transplantation of 02 nos. trees to the
owner of the property at A-1 & A2, South Extension Part I, New
Delhi. Further, the  mechanism for compensatory
plantation/afforestation has been provided in the permission
granted by the Respondent No. 4 vide permission dated
05.08.2022. Copy of the permission is annexed as Annexure-R4/3,

. It is submitted that to compensate for loss to the environment, the
Respondent No. 4 hag directed to plant 20 (Twenty) trees saplings
of indigenous species in lieu of transplantation of 2 (two) trees.
Further, it is specifically stated in Para § of the Terms &
Conditions mentioned in the permission of Respondent No. 4 dated
05.08.2022 that if any tree is found to have nest of birds it should
not be felled till the same is abandoned by the birds,

. It is pertinent to note that 2 security deposit of INR 69,000/~ (Sixty-
nine thousand) has been deposited by the above Applicant i.e.,
owner of the property for the purpose of creation and maintenance

of compensatory plantation for a period of 7 (seven) years.



6. It is respectfully submitted that the above-mentioned permission
was initially given wherein hames of 02 (Two) Nos trees re. 01
Papri and 01 Botalburoosh were wrongly mentioned instead of 02
Nos Palm & Jamun trees situated at A-1 & A-2, South Extn. Part-
II, New Delhi. The corrigendum dated 10.08.2022 was issued by
the Respondent No. 4 with the correct name of ()2 Nos trees which
read as 01 Nos Palm & 0] Nos Jamun trees situated at H. No. A-1
& A-2, South Extn. Part-II, New Delhi with the same terms &
conditions. Copy of corrigendum dated 10.08.2022 is annexed as
Annexure R-4/4,

7. It is submitted that the transplantation of 2 nos. of trees was done
hastily/ improper and the due procedure of the transplantation was
not followed by the applicant due to which the Respondent No. 4
booked a tree offense against the applicant i.e., owner of the
Property as per provisions of Section 8 of Delhi Preservation of
Trees Act, 1994,

8. In this regard, the work stop order was issued by the Respondent
no. 4 on 08.08.2022 based on the inspection which was carried out
on the ground by the inspecting officer wherein it was found that
the tree offense had been committed. Further, the said information
was also provided to the concerned Station House Officer, South
District, New Delhi for implementation of the orders of
Respondent No. 4 vide letters dated 10.08.2022 and 16.08.2022.

Copies of the said letters are annexed as Annexure-R4/5.



9. That Show Cause notices dated 22.08.2022 under the Delhi
Preservation of Trees Act, 1994 were issued by the tree Office
(Respondent No. 4) to the property owner of A-1 & A2, South
Extension Part I1I, New Delhi for not following the proper

procedure of transplantation of trees.

10.That as per notices under the Delhj Preservation of Trees Act, 1994
hearing was held on 24.08.2022 with the property owner of South
Extension Part II, New Delhi. Respondent No. 4 directed the
inspection officer to inspect the area of transplantations and submit
a report based on it. Copies of Show Cause Notice, attendance

sheet, and inspection report are annexed as Annexure R-4/6
(Colly).

11.That during the above-mentioned inspection, it was revealed that

transplanted trees were surviving.

12.1t is submitted that Respondent No. 4 imposed the fine of Rs.
40,000 on the applicant as per Section 21 of the Delhi Preservation
of Trees Act, 1994. The said offense was compounded and
offender has submitted compounding fees of Rs. 40,000 vide TR
No. 11 dated 25.08.2022. With this, the matter was disposed off by
Respondent No. 4. Copy of Order dated 25.08.2022 and vide F.no
168/TO(S)/TOC//22-23/10050 along with TR Receipt is annexed
as Annexure R-4/7 (Colly).

B. Reply to the allegations made by the Petitioner:

13.1t is pertinent to note that the Delhi Preservation of Trees Act

(“DPTA”) does not distinguish between old and new trees as



alleged by the Petitioner. Moreover, in this present case both the
trees were not old and majestic as claimed by the petitioner. One

tree was ornamental Palm and the other one was Jamun tree.

14.The tree offense was compounded and disposed off and the cost of
Rs. 40,000 was paid by the applicant. Therefore, seal was removed
from the property.

I5. That the Delhi Preservation of Trees Act, 1994 and rules made
there-under prescribe a procedure which is followed by the
Respondent No. 4 for processing tree falling applications. Tree
felling permissions are given only when there is a legitimate need

for a tree to be cut.

16.In this case, the property owner made the application to remove
two trees from a plot for construction of building. Approved
building plan, property documents and self undertaking were
submitted by the applicant. Inspection of the site was done and the
applicant was asked to deposit Rs. 69,000/- as a refundable security
amount to ensure that compensatory plantation is done and
maintained by the applicant. Permission for transplantation of two
trees was then given. All rules and procedures were followed

before issue of permission in this case.

17.Procedure followed for giving tree felling/transplant permissions
remains the same, irrespective of age or variety of trees for which

felling/ transplantation permission is sought.



18.After going through the prayer and application of the Applicant, it
is evident that the application seems to have been filed for
cxtraneous reasons i.c. to get the property sealed rather than to

safeguard the environment.

19.Further, if the owner fails to maintain the Compensatory
Plantation, then the security amount deposited will be forfeited and
the work of aforesaid plantation will be undertaken by the
Department of Forests and Wildlife, Government of National

Capital Territory of Delhi.

20.In light of the submissions made herein above, the petition is liable
to be dismissed with heavy costs as against Respondent No. 4 who

has acted in accordance with law.

Gl

—-/

Respondent No. 4
Tree Officer/DCF (South)
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Divisional
officer of south

Tree Felling Application Detail

Application

Documents SitePhotos

;/Applicantion Summary

Application ID : 7111

Print Applicatior

Applicant's Photo [
SRR LR e

Applicant's Name Vinod Kumar Bangwal Applicant's Address D-25/1, South Extn.
Part-II, New Delhi

Mobile No 9910004513 Email Id

Applicantion Category Others Applicantion Sub-Category Area less than 400
Sqg.mtrs

Revenue District where trees South Land owner category where trees Individual

to be Felled to be Felled

Property Owner Name BADAROYR BORDER Property Owner Address D-25/1, South Extn.
Part-II, New Delhi

.
/Property Information

Name of the Vilage/ LocationD-25/1, South Extn. Part-II, Khasra number

of the Property New Delhi

Pincode 110044

Latitude & Longitude of the Property

Latitude Longitude

Total area of the property  260.000 The exact area (in Sq.mtrs) 20.000

from which feling of trees
permit is sought

Description of Boundaries

North as South Park East Park West Road

Name(s) and addresses of Landmark dfs

| the owners/occupants of
1 adjoining property/ies
N
/Tree Information
Total number of trees 2 Number of trees to be 2

felled




Details of trees to be  |S.No.Tree[Tree Name Girth (in S.No.Tree Name Tree
felled (grith measured S.No centi 5 iCount;
at height of 1.35m) meters) 1 Botalburoosh(Callistemonil .
1 |t |Papri 100 viminalis) : ]
2 Botalburoosh(CaIIistemonIB(] 2 Papri ‘i1 :
viminalis)
L A
Miscellaneous Information
s N
Purpose for which the feling Construction of newly house Intended use of felled trees as per law
of the trees are intended (e.qg) for sale for or domestic
use
Intended use of land after  Residential
feling of trees
\. _/

(Accept & Mark to Inspection Officer

@®Send Back with Objection

(CForward to Other Tree Office

Remarks :

{Property/ Occupancy documents are required.

(CJPlan of the property showing the khasra number is required.
{_Enumeration list (duly signed by the applicant) is required.

{_Plan of the property with tree marking is required.

[ "No-Objection Certificate” from the concerned local body is required.

{_"No-Objection Certificate" from the adjoining property owners is required.

3. Name, place & measurement of land alongwith geo-co-ordinates where Compensatory Plantation of 20 nos
trees & transplantation of trees is proposed to be carried out alongwith consent of agency or Deptt. doing it
alongwith Map indicating the area.It should also have geocoordinats of existing trees in the area,

SUBMIT

W

AoV
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(OAccept & Mark to Inspection Officer
(OSend Back with Objection
(OForward to Other Tree Office
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Proneerey
R-Y2 44
GOVT. OF NCT OF DELHI CQ@&)
OFFICE OF THE DY. CONSERVATOR OF FORESTS (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD NEW DELHI-110044

1.D-7111/TO (S)/TC-removal/2022-23/ Q[ %)~ Dated: 3715%.2022

To,

Sh. Vinod Kumar Bangwal,
D-25/1, South Extn. Part-IL,
New Delhi-110049.

Sub: - Request for permission for transplantat of 02 Nos trees at D-25/1, South Extn.
Part-1I, New Delhi -regarding

It is informed that as per your proposal/application No. ID-7111 on e-forest portal
02 nos tree is recommended for transplantation. For 02 nos trees to be cut/transplantated.,
applicant shall plant 20 nos of native trees with height of 8-10 ft. as compensatory
plantation. Hence, applicant is requested 1o submit a sum of Rs. 69.000/- as security
deposit on e-forest portal link.

=
Tree Officer & Dy. Conservator of Forest
South Forest Division

“Save trees, save your breath.”
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ANO. 7683 ;‘;’;ﬁ;mﬂ DIRECTOR OF ANAND mrﬁnfﬁgg&fwﬁ{vm |
b oo COMPANY'S PAN NO. AAKCA4S61F gt
T pry 1k ANO. 2006 0738 3777
i of Deed < S N
Name of the Colony/L ale Deed .
Category of Locﬂl{)‘mmw - A=#, NRRE:IL Hew Delh!
Type of Property under sal i - |
Plot Area e =  Entire Property
Total Plinth Area = 198.16 sq. mtr.
Plinth Area under transfer - 237.8 sq. mtr.
Status of building = . 237.8sq. mrr.
Use Factor f Residential
Type of construction ; A |
Year of Construction & PICEY
Age Factor Z 1962
NMinimum Circle rate for Land . Ly
Cost of Construction ‘ - R#. 2,45,520/- per sq.mt
e-Stamp Certificate No. = Rs. 17,400/- per Sq.fi:it: -
Certificate lssued Date = '”;2“954293972:14?2&
COMPUTATION OF DUTY: 26™ February, 2019
Component -
et _ ~ Value ' -
Minimum Cost of share in the land Rs. 2.4
= (Minimum value of land rate b 5,520/- X 198,16 X 1
per 8q. mirs.) X undivided share 5.4,86,52,244/-
- X Use Factor
B s __,__,_;t.i,.;...,.., S
Minimum cost of Construction Rs. -
= (Rate of construction) X plinth = R: 75‘?23’&?5 R
Area for sale x 20° factor T
o WY
inimum cost of floor under SHE Rs. 4,886,522 .
r:mmmum ost of share inthe =Rs. 5.1 1.2:5?;‘;&: Ra. 3482.632)
and + Minimum cost of Construetion o
Gramp DU as per Circle Rate @ 6% ,...m....,.m" 30,68,00%/-
mabn s p Duty paid in the d”‘iﬁ AMRe. 10,786,000
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2ALE DEED FOR RS. 5,13,00,U00i-

$tamp Duty @31%

Rs. 15,38,000/-
Corporation Tax @3%

Rs. 15,39,000/-

Stamp Duty @6% Rs. 30,78,000/-

Thi; Sale Deed is made and executed at New Delhi on this @8 day of
February, 2019 by; SHRI R.K, MEHRA,;SON OF LATE SHRI J.R. MEHRA,
RESIDENT OF 50, AKASH NEEM MARG, DLF PHASE-, GURGAON,
HARYANA, PREVIOUSLY RESIDENT OF C-144, DEFENCE COLONY, NEW
DELHI-110024, hereinafter called the “VENDOR” of the one part (which
expression shall meéan”and include his legal heirs, successors, legal

representatives, administrators, Executors, nominees and assignees etc.);

IN FAVOUR OF

M/S ANAND INFRA HEI_GHTS"?;PR[VATE LIMITED HAVING REGISTERED
OFFICE AT GRAND APPARTMENT, SECOND FLOOR, ABOVE SNOW
WHITE, DAKBANGLOW, PATNA-8000001 THROUGH ITS DIRECTOR SHRI
MANISH ANAND, SON OF LATE SHRI H.K. JHA, RESIDENT OF P-38,
SOUTH EXTENSION, PARTH, NEW DELHI-110049; duly authorized vide
Resolution passed by the Board of Directors in the meefing heid on 28"
February, 2019 hereinafier called “VENDEE" of the second part {(which
expression shail mean and include its legal representative, administrator,
executors, nominees and assignees eic.}.

Whereas the Vendor is the legal, lawful, sole and absolute owner and in
possession of the house built on freehold bearing A-1, land admeasuring 237 sq.
yards, New Delhi South Extension Part-il, New Delhi-110049, and the same.is

bounded as under:- B \, ,
East : Road ; 1,\.@ ’
Waest g Road
W

North : Road N e
South ; Property No. A-2 y?%‘h "y o

* ¢ 'Y ‘ u,‘tg
(hereinafter called the said property) AP L

ke Heights pat. Lid. “ N{ng ,‘Q‘J’\v__//
For fnant 0 a T .

N

rreciof
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g AMBLE OF PROPERTY T, 16
‘ 'A;;wheréaé MrS l;hsdern Delhi Corporation, Masjid Moth, New D'qih; thr@ugh ﬁﬁ
oroprietor Sh. Pandit Lila Ram Sfo Pandit Gumani Ram, R/o Masjid Moth, New
Delhi who was the sole proprietor, through Pandit Lauti Ram S/0 pandit Ganpat

Rai R/o Village Nahri, District Rohtak its duly constituted General Attorney vide

power of attorney dated 13.02.1050 registered as Document No. 445 in

additional Book No. 4, on Pages 74 to 76 dated 17.02.1959 registered in the

office of the Sub-Registrar, New Delhi sold the said property to Sh. Sita Ram Sud

(Banta) Slo Latte Lala Sukhdev Sud (Banta) of P.O. Sujanpur Tira, District,

Kangra, East Punjab by way of registered Sale Deed as Document No. 8780

Book No |, Volume No. 737 on Pages 74 to 76 dated 13 12.1961 registered in
the office of the Sub-Registrar, New Delhi.

And whereas Sh. Sita Ram Sud (Banta) Sfo Latte Lala Sukhdev Sud (Banta) of
P O. Sujanpur Tira, District. Kangra, East Punjab sold the sald property to Sh.
Ganda Mal Sood Slo Sh. Chhaijju Ram Sood by way of registered Sale Deed as

Ooeumerd Ne, 2265 Book No. | Volume No 958 on pages 136 to 140 dated

08 04 1984 reaistered in the office of the Sub-Renictrar, New Del

And whereas $h, Ganda Mal Sood S/o Sh. Chhajju Ram Soosd Rio 1/11, Rani
Jhansi Road, New Delhi sold the said properiy to 1. Sh. Trilok Nath Maihotra 2.
Sh. Ram Nath Malhotra and Sh. Nanak Chand Malhotra alt sons of Late Sh

Sunder Dass Malhotra R/o 44 Khurbarra, Dehradun, by way of Registered Sale

Deed as Document No. 8083 Book No. 1, Volume No. 1185 on Pages 07 to 17

dated 05.09 1967 registered in the office of the Sub-Registrar, New Delhi.

And whereas (1) Shri Ram Nath Maitotra Sfo Shri Sunder Das Malhotra, (2)
Smt Raj Dulari Malhotra Wio Late Shri Manak Chand Malthotra, (3) Shri
Manmohan Mathotra Sio Late Shri Manak Chand Maihotra, (4) Shri Deepak
Mathotra Sfo Late Shri Manak Chand Malhotra, (5) Shri Raj Kumar Sfo tate Shri
T N. Maihotra, (6) Shri Mohan Mathotra S/o Late Shri TN, Mathotra, (7) Ms.
Meena D/o Late Shri TN Malhotra, (8) Ms. Asha Rani Dio Late Shn TN
Malhotra, (9) Smt Sujata D/o Late Shri TH Mgﬁoﬁriﬂhrougﬁ Shabnam 7
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-

advocate/local Commissioner D-3692/2009 appointed by the Court of Shy

Tarun Sahrawat ADJ, Tis Hazari Courts, Delhi in the case No. CS 37812008 -

(Titled as R.K. Mehra V/s Shri Ram Nath Malhotra & Others) (vide order dated

29.01.2016 for the purpose of execution of sale deed), in favour of Sh. RK

Mehra S/o Late Sh. J.R. Mehra R/o C-144, Defence Colony, New Delhi,

presently residing at House No. 50, Akash Neem Marg, DLF Phase-ll, Gurgaon,
d as document No. 882 in Book No. 1,

Haryana, by way of Registered Sale Dee
Volume No. 1317, on pages 129 to 137, on date
Sub-Registrar, SR V A Hauz Khas, New Delhi.

18.02.2016, in the office of the

And whereas in the manner aforesaid the Vendor became the absolute owner
house built on freehold bearing No. A-1 land admeasuring 237 sq.yards, New
Delhi South Extension Part-1l, New Delhi-110049 and the Vendor has full right,
absolute authority to sell, dispose off and transfer the same and none else except
the Vendor has any right, title of interest in the said property.

AND WHEREAS the Vendor fol his bonafide needs and requirement has agreed
1o sell, convey. transfer and assign 10 the Vendee and the Vendee have agreed
to purchase the freehold bearing No. A-1 land admeasuring 237 sq.yards,
situated at New Delhi South Extension Part-Il, New Delhi-110048 in the revenue
estate of Village Kotla Mubarakpur, on Ring Road, within the limits of Municipal
Corporation of Delhi, with all rights, title and interest, easements, privileges énd
appurtenances thereto, with all fittings, fixtures, connections structure standing
thereon. hereinafter referred to as (THE SAID PROPERTY'), for a total sale

consideration of Rs. 5,13,00,000/- {Rupees five crores thirteen lacs only).

NOW THIS SALE DEED WITN_ESSETH AS UNDER:-
1. That in consideration of sale for a sum of Rs. 5,13,00,000/- (Rupees five
crores thineen lacs only) which sum has been received by the Vendor
from the Vendee, in the following manner. . - ~
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Cheque No Dated

27022019

R$2500000- 187915 17.05.2018
"favouring Mohd Feroy on request of R K. Mehra)

RS 2500.000- 175526 18 052018
“favouring Mohd Feroz on request of R K. Mehra)

Rs.2500.000- 175927 18.05.2018
(favouring Mohd Feroz On request of R K. Mehra)
Rs.25 50,000/ 175934 18 05.2018
favouring Mohd. Feroz on reques

tof RK Mehra)
Rs,zs,;soloow- 175636 18.0520‘13
“favouring Mohd. Feroz on request of RK Mehra)
R$.25 50 060/ 175534

18.05 2018
favauring Mohd Feroz on requestof R K #skrs j
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Fe2500.000- {7602
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tof RK. Mehra)

27.02.2019 ..
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Fs 306000  o2g1g7e
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Kotak Mahind:s
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: A d by the Vendor and Mr, vin...
Ar tne amount of money has been fixed and settle : . Vi

Bangwal with (1) Mohd, Feroz, son of Late Mohd, Suleman, (2) Mohd. Sidigj, 5,
of Late Mohd Suleman, (3) Mohd. Faroeq. $on of Lata Mahd. Saleem, (4) iy,
Lyesha Begum. wife of Late Mohd Saleem, and (5) Mrs. Aliya Begum, D/a L

Mohd Saleem, all residents of A-1 & A-2, N.D.S.E. Part-ll, New Delhi-11004g

and has been paid to them and has been paid to them in the year 2018 and 201y
by cheques as per details already given above.

i full and final settlement, the legal receipt of the same is hereby admitted
and acknowledged by the Vendor. Nothing remains due to be paid by the
Jendee to the Vendor against the said property.

2 That the Vendor being the legal and lawful owner of the said property,
does hereby grant, sell, convey transfer and assign the said property,
together with all things permanent attached thereto or standing thereon
and all the pnvileges, easements, profits rights and appurtenances with

ownersnip nghts/shares in the said plot of land underneath. AND ALSO
ande, utie. ndersst, prvieges, clam and demand whatsoever of
#e JendQr nle or upon the saic property nereby conveyed unte the
Jendee s heir(s), adminstralor(s), and assign{s} absolutely and forever,
a5 grchinandy pass as such.

3 Thatthe Vendor has handed over the vacant and physical possession of
the said property to the Vendee at the time of signing and execution of this
Sale Deed,

4

Mow the Vendor has been left with no right, title, interest, claim or concermn

of any nature with the said property and the Vendee has become the
absolute owners of the said property, with full right to use, enjoy,
collaborate. sell and transfer the same as absolute owner without any

hindrance or objection by the Vendor or any other person claiming thro ugh
um,

i

et S »
A g ™
% !*?*3 I\; .

e g
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o
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That the Vendor has been left with no right, title, interest, claim or concen

of any nature whatsoever in the said property and the Vendeg hag
become the sole and absolute owner of the said praperty with fulf right tg
hold, posses, use and enjoy the same and receive and enjoy all the rents
profits, benefits and proceeds thereof with the exclusive rights to sell or
transfer the same without any let, claim. demand, denial, hindrance
mlarreption of evicli

on of or by the Vendor ar any other person claiming
through or under him

That the Vendor hereby assures the Vendee that he has not entered in
any transactionfiease agreement/rent agreement or any other agreement
other than the Vendee in written or orally with respect to the said property
whereby his rights claims titles and interests to the said property in any

way whereby he may be impaired or may be prevented from transferring
the said property in favour of the Vendee.

That the Vendor hereby declares and represenits that the said property is

not subject matter of any HUF and that no part of the property is owned by
any minor,

That the Vendor hereby assure, represent and covenant with the Vendee
as follows:

That the said property is free from all kind of encumbrances whatsoever or
howsoever,

That there is no order of sttashment by the tncome Tax Authorities or any
other authorities under law for the time being in force or any other

authority nor any notice of acquisition or requisition has been received in
respect of the said property.

That the house tax, waler and electriclty charges, penalties, charges, and

other dues and demands if any payable in respect of the said propeny_

(previous and future) shall be paid b{}}(&ﬁ&é. T PN, Vi

@«wi. a0 Lo
: «
'D',g etz )

[
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That the Vendor is the absolute owner of the said property and as such i

fully competent to sell the same to the Vendee.

That there is no legal impediment or bar whereby the Vendor can be
prevented from selling, transferring and vesting the absolute title in the
said property, in favour of the Vendee.

That there is no subsisting agreement for sale i written or orally, excep!
the agreement with the Vendee in respect of the said properiy hereby sold
to the Vendee and the same has not been transferred in any manner

whatsoever, in favour of any other person or persons other than the
Vendee,

That there is no notice of default or breach on the part of the Vendor or

their predecessors in interest of any provisions of law in respect of the
said property.

That the Vendor assures the Vendee that the said property is free from all
kinds of encumbrances such as prior sale, gift, mortgage, disputes,
litigation, acquisition, attachment in the decree of any court, lien, court

injunction, Will, Trust, Exchange, Lease, legal flaws, claims, prior
Agreement to Sell etc.

That the Vendee can get the said property mutated in its own name in the
records of M.C.D. and other concerned authorities i.e. BSES, DJB, Sewer
connections etc., on the basis of this Sale Dead or its certified true copy

Thal any error or omission or mis-description of the property under sale
regarding the numbers or any reference to the number of documents,
books, volumes or pages of the Registrar's office, regarding the title deeds
of the said property shall not annul the sale deed and if such error or mis-
description is material one, the Vendee will be entitied to get it removed by

obtaining further necessary supplementary deeg, y( required. Q’ L~
A : s =
MG : 4

gro v e
2t Anand lafrs Heights Pyt Lid, Ly
e M‘"ﬁ .
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12.

13.

.
That the Vendee has received all the original documents of the saig

property from the Vendor.

That all the expenses of this Sale Deed viz. Stamp Duty, Registration
Charges ete. have been borne and paid by the Vendee.

That this transaction has taken place in New Dethi and as such Dethi
Courts shall have exclusive jurisdiction 0 entertain any dispuie arising out

of 10 any way touching of concerning this Deed.

N WITNESS WHEREOF, the Vendor and the VYendee have signed s Sale
Deed at New Dethi on this date first mentioned above in the presence of the

following witnesses:

.

LASEEL L 7

WITNESSES: | i :éj;/”
" ' rf g -

o

RAJEEV MEHRA

S/O SH. R.K. MEHRA

RIO 50, AKASH NEEM MARG
DLF PHASE- GURGAON
HARYANA

ANO, 4372 9812 0747

v\% i m‘
VENDOR

b s
P %\ 3
2. --x;\% VENDEE
j -t

SHALING BANGWAL

VIO SH. VINOD BANGWAL _
RIO D-25/1, SOUTH EXTENSION PART-I,
NEW DEEHI-110048

ANO 4493 2007 5361

peipnts ¥ ks

2

Dirscior

¢ or Angnd intra
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o
12 That the Vendee has received all the original documents r.;f thé sa
aig
property from the Vendor. '
13, That all the expenses of this Sale Deed viz. Stamp Duty, Registration
Charges etc. have been borne and paid by the Vendee.
14.

That this transaction has taken place in New Delhi and as such Delhj
Courts shall have exclusive jurisdiction to entertain any dispute arising out
or in any way touching or concerning this Deed.

IN WITNESS WHEREOF, the Vendor and the Vendee have signed this Sale

Deed at New Delhi on this date first mentioned above in the presence of the
following wilnesses:

WITNESSES PO TR Y.

' P VENDOR

RAJEEV MEHRA -
SIO SH. R.K. MEHRA e

R/O 50, AKASH NEEM MARG MG

DLF PHASE-Il, GURGAON U e
HARYANA 5 ) A
ANO. 4372 9812 0747 pe \ |

2 '--«’}\ > VENDEE

SHALINI BANGWAL
VWO SH. VINOD BANGWAL

RIO D-25/1, SOUTH EXTENSION PART-II,
NEW DELHI-110048
A NGO, 4483 2007 5361

pmshn gt Bl
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Reg. Year Book No.
2019-2020 1

-
1
L2

Ist Party nd Party Witness

Ist Party R K MEHRA

lind Party ANAND INFRA HEIGHTS PVT LTD TH DIRECTOR MANISH ANANT

R RAJKEEY MEHR SHALINI BAND WAL
wh LTRSS ’

Certificate (Section 6in

ai]

in Book No.! VolNe 2714 ;":f ‘

5
2 on this date 071032019 5:i4:34PM
and jeft thumb impressions hasthave been taken in my

Registration No i,
i 1

o page |

day  Thursday
presence.

Suh Registrar
SR A Hiiz Khas
Date 67/03/2019 171505 i

- wl New Dethi/Delhi
e
& k ,‘: . ;
§ b
]
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Certificate No.
Certificate Issued Date
Account Reference
Unique Doc. Reference
Purchased by

Description of Document

Property Description
Consideration Price (Rs.)

First Pary

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

QG kL0
1 ‘--J<‘_ b
’ie;,v“’r‘ 'fa;,g"* %
4 '5‘f&'3:?,‘: :
et 04 &?
2 ?
b P

INDIA NON JUDICIAL

Government of National Capital Te

e-Stamp

. IN-DL28299096711417U

. 05-May-2022 05:18 PM
IMPACC {IV)/ di736903/ DELHY DL-DLH
SUBIN-DLDL73690342933164768724U
ANAND INFRA HEIGHTS PVT LTD
Article 15 Indemnity Bond

Not Applicable

0
(Zera)

. ANAND INFRA HEIGHTS PVT LTD
:  FOREST DEPARTMENT °

ANAND INFRA HEIGHTS PVT LTD
100
(One Hundred only)

Please write or type below this line

For Anand Infra

rritory of Delhi

Heights Pvi. Lid.

\\.glk"“ﬁy

Director

B e L L i

WA FERTATE 3T T AKANDY AFFLA MERTEE S BT L 1O RNANE BN B sl name TR Pt e !

AR

£

AR TE PVE L TT ANANTY RRFRA RGN PV L T e

Ve

e

7

/ cnivdy BN LA BSEIGHTS T 3 I0 ANANT INTR
ey AR :
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26
INDEMNITY BOND

This Indemnity Bond is executed on this 05th day of May 2022 oy

M/S ANAND INFRA HEIGHTS PVT. LTD. through its Director‘ MR. ‘WNO'D
KUMAR BANGWAL S/O SH. MANI RAM BANGWAL "~ R/0
in favour of the Deputy

¥

Conservator of Forests/Tree Officer South Forest Division, GNCT of Delhi.

I, M/S ANAND INFRA HEIGHTS PVT. LTD. through its Directo:: MR.
VINOD KUMAR BANGWAL S/O SH. MANI RAM BANGWAL, have applied to
the Tree Officer (South) for felling _%2- nos. tree in the prop-erty No. .A-1 &
A-2, SOUTH EXTENSION PART-2, NEW DELHI of which I am the

Sole/absolute owner.

Now this indemnity bond hereto shows that if any other heir/owner or
any other person claiming under, for or through them drag the Government
into Litigation at any time with respect to the permission sought for tree
felling on the above said property, I shall be personally liable and further I
undertake to indemnify the Tree Officer/DCF (South) against all costs,
damages, claims, etc., which the Tree Officer/DCF (South) may have to
suffer, undergo or pay as a result of the tree felling permission granted.

In witness where of this indemnity bond is executed on this 05th day
of May 2022.

I3 PR T o TR0 I G
nfra Heights Pvi, Lid.

H \ n ]
[ RERE R i

\ o
\"::‘a\*f’v*%:{‘f
Director

EXECUTANT

.
For Anand

M/S ANAND INFRA HEIGHTS PVT. LTD.
through its Director MR. VINOD KUMAR BANGWAL

In Presence of witness



Certificate No.
Certificate issued Date

Account Reference
Unigue Doc. Reference
Purchased by

Descriptian of Document
Property Description
Consideration Price (Rs.)

First Party
Second Party
Stamp Duty Paid By

Bzt &bt

INDIA NON JUDICIAL

e-Stamp

IN-DL28298709678154U

05-May-2022 05:19 PM

IMPACC (IV)/ d1736903/ DELHI/ DL-DLH
SUBIN-DLDL73690342930186233840U
ANAND INFRA HEIGHTS PVT LTD
Article 4 Affidavit

Not Applicable

0
(Zero)

ANAND INFRA HEIGHTS PVT LTD
FOREST DEPARTMENT
ANAND INFRA HEIGHTS PVT LTD

10
(Ten only)

Please write or type below this line

For Anand Intra Heights Pel. Lid.

i
N

Director

Government of National Capital Territory of Delhi

10 ANANIY INF FIA 34f H3WTE PV L YD ANANDT 6 H0 S1E 5

PATLTE AMANL INEHAIEIGHTS PV 1o ANAND INFFHA HE(GHIS FVE 1

P BIREIST 4§14 MEVEHTS b 5 50 sigang e P i

'.g MAF 8L 44 HaidTs gy

EHTS PYY (103 :
HIE py WT0 AVAND: s MU Py T Abgag g
% Wi

AREND INFRG HEY
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‘ HEIGHTS PVT. LTD. through its Director p,
AL S/O SH. MANI RAM BANGWAL ageq .

e : do  hereby  solomo.
alfirm and declare ’ Y solemny

1. That 1 am the legal owner/occupant of the property known as A-1 g

A:2, SOUTH EXTENSION PART-2, NEW DELHI boundaries of dier
are as follows:

EAST

WEST
NORTH
SOUTH

tad

. That 1 have applied to the Tree Officer, TpuiA . for
permission to fell 619 trees from the aforesaid property. All
the trees have been numbered with paint.

3

. That there is no other owner/occupant of this property of the forest
produce of this property and 1 hereby solemnly affirm and declare that
shall be solely responsible and answerable for nay claim and
fugation, if any, that may arise at any time in future regarding the
ownership/occupancy of the said property or the forest produce from
the said property.

For Anand infia =aigh
e
\Q%\.Q‘\e,}! antt?
Dirs
DEPONENT

VERIFICATION:-

I hereby solemnly declare and alfirm that to the best of my knowledge
and belief the contents of my above affidavit are correct and twue and that
no material has been concealed or omitted there from.

Verified at New Delhi this 051th day of May 2022, For Anand litrs Ho w‘
P
e
\x Dip

DEPONENT



FORM- B-1
(Chapter 2, Pam % 3)

GRANT OF_SANCTION

NAME OF THE SANCTIONING AUTHOR]T\.(“ SC;GTH DELHI MUNICIPAL CORPORATION
Building Department (HQ) / Central Zone

File No. 10064469 Dated: 18/07/2019
To,

ANAND INFRA HEIGHTS PVT LTD THROUGH ITS DIRECTOR SH VINOD BANGWAL
A-1, NEW DELHI SOUTH EXTENSION PART-II, NEW DELHI
New Delhi

GRANT OF SANCTION

Sub: Sanction Under Clause 336 of Delhi Municipal Corporation Act, 1957
Dear Sir/Madam,

With reference to your application dated 18/06/2019 for the grant of sanction to erect/re-erect/add to/alteration in
the building to carry out the development specified in the said application relating to Plot no. 1,Pocket no.
, Block no. A,Sector no. , Situated in/ at A-1, NEW DELHI SOUTH EXTENSION PART-II,

NEW DELHI | have to state that the same has been sanctioned on 18/07/2019 by the MCD subiject to the followmg
conditions and corrections made on the plans:-

1. The plans are valid up to 17 day of month Jul year 2024.

2. The construction will be undertaken as per sanctioned plan only and no deviation from the bye-laws will be
permitted without prior sanction. Any deviation done against the bye-laws is liable to be demolished and the
supervising Architect, engaged on the job will run the risk of having his license cancelled.

3. Violation of building bye-laws will not be compounded.

4. It will be duty of the owner of the plot and the Architect preparing the plan to ensure that the sanctioned plans are
as per prevalent building bye-laws. If any infringement of the bye-laws remains unnoticed the SOUTH DELHI
MUNICIPAL CORPORATION reserves the right to amend the plans as and when the infringement comes to its
notice and SOUTH DELHI MUNICIPAL CORPORATION will stand indemnified against any claim on this account.

5. The party shall not occupy or permit it to occupy the building or use permit the building or part there of affected by
any such work until occupancy certificate is issued by the sanctioning Authority.

6. SOUTH DELHI MUNICIPAL CORPORATION will stand indemnified and kept harmless from all proceedings in

courts and before other authorities of all expenses/losses/claims which the SOUTH DELHI MUNICIPAL

CORPORATION may incur or become liable to pay as a result or in consequences of the sanction accorded by it to
these building plans.

7. The door and window leaves shall be fixed in such a way that they shall not when open project on any street.

8. The party will convert the house into dwelling units of each floor as per the approved parameters of the project
and shall use the premises only for residential purpose.

9. The building shall not be constructed within minimum mandatory distance as specified in Indian Electricity Rules
and as per the requirement of Delhi Vidut Board from the voltage lines running on any side of the site.

10. The land left open on consequences of their enforcement of the set back rule shall form part of the public
street.

11. The thickness of outer walls will be maintained at least 0.23 mt. (9").



12. The basic levels should be got ascertained from the concerned at the site of the construction.
13. The owner will display boards of minimum size of 3 ft. X 4ft. indicating the following

i. Plot No. and location

14. The provision of the display board on the construction site is a mandatory requirement and non-compliance of
the same will invite a penalty of Rs. 5000/-.

15. It will be ensured that the construction / demolition work shall be carried out in such a manner that no
disturbance/nuisance is caused to residents of the neighborhood.

16. It will be ensured by the owner and the Architect that during the construction the building plans sanctioned shall
satisfy all the Environmental Conditions for Buildings and Constructions of Chapter 3, Annexure XIV of these Bye
laws and as amended from time to time or any specific orders issued by the Govt.

17. Intimation of Completion of work up to Plinth Level, Plinth Level inspection and the issue of Plinth level
Inspection shall be done as per procedures laid down in the Chapter 2 of these bye-laws

18. The building shall be constructed strictly in accordance with the sanction plan as well as in accordance with the
certificate submitted jointly by the owner/Architect/Structural Engineer for safety requirement as stipulated in
Chapter 9 of these Building Bye-Laws, and the structural Design including safety from any natural hazards duly

incorporated in the design of the building as per the Government Of India Notification issued time to time and
Annexure VIl of theses Bye Laws.

19. The mulba during the construction will be removed on weekly basis. If the same is not done, in that case the
local body shall remove the mulba and the cost shall be borne by the owner of the plot.

20. During construction, it is mandatory on the part of the owner to properly screen the construction site of the main
road by means of erecting a screen wall not less than 8 ft. in height from ground level which is to be painted to
avoid unpleasant look from the road side. In addition to this a net or some other protective material shall be hoisted
at the facades or the building to ensure that any falling material remains within the protected area.

21. Noise related activities will not be taken up for construction at night after 10.00 PM.

30



/ Note: - :Giv'en_ below is the Remark provided by concern sanctioning authority:-

!Plan released. "~

Encl: One set on sanctioned plan

Yours Faithfully
Assistant Engineer (Building)

HQ /Central Zone(digital signature)

For Commissioner SOUTH DMC
Copy to: (1) E.E. (B)Central Zone

(2) AA & C (HQ/Central Zone)

Signature Not Verified
Digitally signecit?)l\/lohd
Ahmed

Date: 2019.07.1B 16:37:28 IST



22 (i) Every builder or owner shall put tarpaulin on scaffolding around the area of construction and the building. No
person including builder, owner can be permitted to store any construction material particularly sand on any part
of the street, roads in any colony.

(ii) The construction material of any kind that is stored in the site will be fully covered in all respects so that it
does not disperse in the air in any form.

(iii) The construction material and debris shall be carried in the trucks or other vehicles which are fully covered
and protected so as to ensure that the construction debris or the construction material does not get dispersed
into the air or atmosphere, in any form whatsoever.

(iv) The dust emissions from the construction site should be completely controlled and all precautions taken in
that behalf.

(v) The vehicles carrying construction material and construction debris of any kind should be cleared before it is
permitted to ply on the road after unloading of such material.

(vi) Every worker working on the construction site and involved in loading, unloading and carriage of
construction material and construction debris shall be provided with mask to prevent inhalation of dust particles.

(vii) Every owner and or builder shall be under obligation to provide all medical help, investigation and treatment

to the workers involved in the construction of building and carry of construction material and construction debris
relatable to dust emission.

(viii) It shall be the responsibility of every builder to transport construction material and debris waste to
construction site, dumping site or any other place in accordance with rules and in terms of this order.

(ix) All to take appropriate measures and to ensure that the terms and conditions of the earlier order and these
orders should strictly comply with by fixing sprinklers, creations of green air barriers.

(x) Compulsory use of wet jet in grinding and stone cutting.

(xi) Wind breaking walls around construction site.

(xii) All efforts to be made to increase the tree cover area by planting large number of trees of various species
depending upon the quality content of soil and other natural attendant circumstances.

(xiii) All the builders who are building commercial, residential complexes which are covered under the EIA
Notification of 2006 shall provide green belt around the building that they construct.

23. The sanctioning authority approves Architectural Drawings/Development Control norms with respect to the
Building Bye Laws and Master Plan provisions only. The technical drawings/documents submitted by the
owner/consultant/Architect/Engineer/Structural Engineer/Landscape Architect /Urban Designer/Engineer for Utility
Services are considered as part of the records/information supporting the building permit only. The responsibility of
the correctness of information/application of technical provisions fully vests with the owner/consultant/

Architect/Engineer/Structural Engineer/Landscape Architect /Urban Designer/Engineer for Utility Services and shall
be liable as per laws.

24. No puncture, perforation, cutting, chiseling, trimming of any kind for any purpose are permitted in the structural

members(beams / columns)submitted by the structural engineer as structural drawing for building permit in
accordance with the relevant structural codes.

25. The sanction will be void ab initio if any material fact has been suppressed or mis-represented of if auxiliary
conditions mentioned above are not complied.

Plot No. 1 Pkt No. ...........

Block No. A Sector No. .............

Situated in/at. A-1, NEW DELHI SOUTH EXTENSION PART-Il, NEW DELHI
Delhi.
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Wik GRANT OF SANCTION _

NAME OF THE S AN 11 ror e oo e T |
OF THE SANCTIONING AUTHORITY SOUTH DELHT MUNICIPAL CORPORATION

Building Department (HQ)/ Central Zone
File No. 100684470 Dated:

18/07/2019

Teo,

ANAND INFRA HEIGHTS PVT LTD THROUGH ITS DIRECTOR SH VINOD BANGWAL

A-2, NEW DELHI SOUTH EXTENSION PART-Il, NEW DELHI

New Delhi

GRANT OF SANCTION
Sub: Sanction Under Clause 336 of Delhi Municipal Corporation Act, 1957

Dear Sir/Madam,

With rgfer"ence to your application dated 18/06/2018 for the grant of sanction to erect/re-erect/add to/alteration in
the building to carry out the development specified in the said application relating to Plot no. 2,Pocket no

. Block no A, Sector no. , Situated in/ at A-2, NEW DELHI SOUTH EXTENSION PART-II,

NEW DELHI. | have to state that the same has been sanctioned on 18/07/2019 by the MCD subject to the following
conditions and corrections made on the plans:-

* The plans are valid up to 17 day of month Jul year 2024,

2 The construction will be undertaken as per sanctioned plan only and no deviation from the bye-laws wili be
permitted without prior sanction. Any deviation done against the bye-laws is liable 1o be demolished and the

supervising Architect, engaged on the job will run the risk of having his license cancelled.
Viclstion of building bye-laws will not be compounded.

4 itwil be duty of the owner of the plot and the Architect preparing the plan to ensure that the sanctioned plans are
as per prevalent puilding bye-laws. If any infringement of the bye-laws remains unncticed the SOUTH DELHI
MUNICIPAL CORPORATION reserves the right to amend the plans as and when the infringement comes to its
notice and SOUTH DELHI MUNICIPAL CORPORATION will stand indemnified against any claim on this account.
5 The party shall not occupy or permit it to occupy the building or use permit the building or part there of affected by
any such work until occupancy certificate is issued by the sanctioning Authority.

£ SOUTH DELH! MUNICIPAL CORPORATION will stand indemnified and kept harmless from all proceedings in
courts end before other authorities of all expenses/losses/claims which the SOUTH DELHI MUNICIPAL
CORPORATION may incur or become liable to pay as a result or in consequences of the sanction accorded by it o
ese building plans.

~dJ

. The door and window leaves shall be fixed in such a way that they shall not when open project on any street

8. The party will convert the house into dwelling units of each floor as per the approved parameters of the project
and shall use the premises only for fesidential purpase.

8. The building shall not be constructed within minimum manda&or'y distancg as speciﬁgd in mdian'E!ectﬁcity Rules
and as per the requirement of Dethi Vidut Board from the voltage lines running on any side of the site.

10. The land left open on consequences of their enforcement of the set back rule shalf form part of the public
street,

11. The thickness of outer walls will be maintained at least 0,23 mt. (9").

Foy fAnnnd isfra "r‘;z’;i’;};%g:ﬁ Pl 114, For '“m mﬂ“ “‘w;:i‘ Ltd.
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) indicating the following
13 The owner will display boards of minimum size of 3 ft. X 4ft. indicating

i. Piot No. and location

ii. Name of lessee/owner

iii. Use of the property as per lease deed
iv. Date of sanction of Building Plan with No.

v. Sanction valid up to

i4. The provision of the display board on the construction site is a

mandatory requirement and non-compliance of
the same will invite a penalty of Rs. 5000/-.

5. It will be ensured that the construction /

demolition work shall be carried out
disturbance/nuisance is caused to residents

in such a manner that no
of the neighborhood.
16. It will be ensured by the owner and the Architect that during the construction the building plans sanctioned shali
salisty all the Environmental Conditions for Buildings and Constructions of Chapter 3, Annexure XIV of these Bye
laws and as amended from time to time or any specific orders issued by the Govt.
17, Intimation of Completion of work u

p to Plinth Level, Plinth Level ins
Inspection shall b

e done as per procedures laid down in the Chapter 2

18. _';he bullding'shall_be constructed strictly in accordance with the sanction plan as well as in accordance with the

fc:im icate submitted jointly by the owner/Architect/Structural Engineer for safety requirement as stipulated in

Ent:?!?:;fr : t:; til;e;e %umjnng E?y:-Lawa, and the structural Design Including safety from any natural hazards duly
€ design of the buildin ifi i

AEXUTE Vil of (heges % A ey g as per the Government Of India Notlﬁf;cation issued time to time and

pection and the issue of Plinth level
of these bye-laws

18. The mulbs during the i
local body shay n ek g

on will be remaved on weekly basis. If the same is not done, in that case the
rémove the mulba and the cost shall be borne by the owner of the plot.

struction, it is m
roagi by means of erecting a
&void unpleas

ant look from
althe facades or the build;

20. DU?’ing con

andatory on the part of the owner to properly screen the construction site of the main
o screen wall not less than 8 ft. In height from ground leve! which is to be painted to
€ road side. In addition to this & net or some other

: ; protective material ghall be hoisted
material remains within the protected area.

struction at night after 10.00 PM. L L
Far Anand Infra Heighis Pyt. Ltd. For Anand nie Haights Pvt. Lid.
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. . c ruction and the building.
22 (1) Every builder or owner shall put tarpaulin on scaffolding around the area of constru 9. No

i i rticularly sand on an
person including builder, owner can be permitted to store any construction materal pa 1y Y part
of the street, roads in any colony.

) . s & ed in ali respects so that j
(ij) The construction material of any kind that is stored in the site will be fully cover P !
does not disperse in the air in any form.

. i i re fully cover
(iit) The construction material and debris shall be carried in the trucks or other vehicles which are fully ered

and protected so as to ensure that the construction debris or the construction material does not get disperseqd
into the air or atmosphere, in any form whatsoever.

(iv} The dust emissions from the construction site should be completely controlled and all precautions taken in
that behalf.

(v) The vehicles carrying construction material and constryction debris of any kind should be cleared before it is
permitted to ply on the road after unloading of such material.

{vi) Every worker working on the construction site and involved in loading, u;ioadir_xg and ca:riage of
construction material and construction debris shall be provided with mask to prevent inhalation of dust particles.

(vii) Every owner and or builder shall be under obligation to provide all medical help, investigation and treatment

1o the workers involved in the construction of building and carry of construction material and construction debris
relatable to dust emission.

(viii) It shall be the responsibility of every builder to transport construction material and debris waste to
construction site, dumping site or any other place in accordance with rules and in terms of this order.

{1x) All to take appropriate measures and to ensure that the terms and conditions of the earlier order and these
orders should strictly comply with by fixing sprinklers, creations of green air barriers,

ix) Compulsory use of wet jet in grinding and stone cutting.
(x1) Wind breaking walls around construction site.

{xii) All efforts to be made 1o increase

the tree cover area by planting larg
depending upon the quality content of

e number of trees of various species
soil and other natural attendant cir

cumstances.
(xiii) All the builders who are b

uilding commercial, residential com
Notification of 2006 shall provi

plexes which are covered under the EJA
de green belt around the building t

hat they construct.

23. The sanctionin ngs/Development Control norms with respect to the
Buil provisions only. The technical drawings/documents submitted by the
ni/Architect/Engineer/Structural Engineer/Landscape Architect fUrban Designer/Engineer for Util
considered as part of the recordsfinformation su i

ity
recol pporting the building permit only. The responsibiity of
C ‘ of information/application of techni isi
Architect/Engineer/St

fq em’:‘;:’:szme:;:; ;:erfc:ranan,) cugmg. chiseling, trimming of any kind for any purpose are permitted in the structural
" £ ) columns)submitted by the structural engineer as structur i ildi iti
accordance with the relevant structural s:::::r:ies. ¢ | araming Yt building permit in

25, The sanction will be voi initio if r m nted of if aux ary
O 4 void ab initio § any material fact ha i i ili

Plot No, 2 ;
Block No. A T—
Stusted ot o e,
Delhi,

I, NEW DELHI

For Anand infra Heights P, L1g, For Anand lnfrs Moights Pvi. Lid.
Y
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Encl. One set on sanctioned plan

Copy to: (1) E.E. (B)Central Zone

(2) AA & C {HQiCentral Zone)

For Anand lnfre Melghts Pvt. Lid.

N2

Director

Yours Faithfully
Assistant Engineer (Building)
HQ /Central Zone(digital signature)

For Commissioner SOUTH DMC

Signature valig

Digitally sigped
Ahmedy o) ohd

Date: 2019.0%/8 16:36:51 IST

For Anand Infra Haights Put. L4,



o . Anand Villa Opp. Udaigiri Apariment Budh Marg, Patna - 800001
Tel +91:612-2216556, Fax : +91-612.2216114, E-mail : adpi _patna@redifimail.com, adpipatna@gma,_; .
. ‘Branch Off.: A-1 & A-2, South Extension, Part-2. New Delhi - 110049 ~om
Mobile © 9910004513, 011-40540409, E-mail : vaas1969@gmail.com

NG e, Date....coo

BOARD RESOLUTION

An E-‘I?f“ act of the Minutes of the Proceedings of the Board of Directors of
E}nan{! Infra heights Py, Ltd, held at its registered office on 28, Day of
Getober, 2020. | '

Thf ”Baarr:i has resolved to authorize Mr. Vinod Kumar Bangwal S/o Shri

Mani Ram Bangwal (DIN NO. 01774231}, Director to sign all the documents

.@quu@d for sanction of the maps for construction on the plots registered in

the name of company situated at A-1 & A-2, South Extension Part-2, New

Delhi, and he is also authorized to apply for Electric and water connections

:c% all court matters in the above plots on behall of Anand Infra Heights
. Lad,

CERITIFIED TRUE COPY
o
NN

ANAND INFRA HEIGHTS PVT. LTD.

o
w2

VINOD KUMAR BANGWAL
(DIRECTOR]
(DIN NO., 01774231)
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i Purchased by
" Description of Document

v = Propeny Description

Consideration Price (Rs.)

- First Party

o, Second Party

~ Stamp Duty Paid By

: Stamp Duty Amount(Rs.)
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ANAND INFRAHEIGHTS PVT LTD se %

Article 23 Sale e,
PROPERTY NO.A-2, SOUTH EXTENSION PART»II,‘NEF-’ DELH!
1 10049 - L
5,33,00,000 A
(Five Crore Thirty Three Lakh only) * . o
R K MEHRA . o0
ANAND INFRA HEIGHTS PVT LTD "
ANAND INFRA HEIGHTS PVT LTD | S
31,968,000

{Thirty One Lakh Ninety Eight Thousand only)




(RKMEHRA) .~ f
PAN NO. AAFPMOB03IR "
A NO. 7563 4469 8893

Type of Deed . .~ |

Name of the Colony/Locality
Category of Locality

Type of Property under sale
Plot Area

Total Plinth Area

Plinth Area under transfer
Status of building

Use Factor

Type of construction

Year of Construction

Age Factor

Minimum Circle rate for Land
Cost of Construction
e-Stamp Certificate No,
Certificate Issued Date

Bouon oo R BB HEILNHN

CONMPUTATION OF DUTY:

DIRECTOR OF ANAND INFRA HEIGHTS PRIVATE L)
COMPANY’S PANNO. AAKCA4561F

nonown

B t
RPN T |
i s v rr 2

l.r
f"-v“.‘\(/
#
2o b

(VINOD BANGWAL) A,

A NO. 95291732 4382

Sale Deed

A-2, NDSE-Il, New Delhi
B

Entire Property

206.5 sq, mtr.

247.8 sq. mtr.

247.8 sq. mtr.
Residential

1

Pucca

1962

0.6

Rs. 2,45,520/- per sq.mtr,
Rs. 17,400/- per sg.mir.
IN-DLASS4IBTTRZB232R
26" February, 2019

Component

Walue

tinimum Coét of land
= (Minimum value of land rate
Per sg. mirs.) X Use Factor

Rs. 2,45,520/- X 206.5 X 1
= Rs.5,06,89,880/-

Minimum cost of Construction
= (Rate of construction) x plinth
Area for sale x age factor

Rs. 17,400/- X 2478 X 0.6
= Rs.25,87,032/-

Minimum cost of land under Sale
= Minimumn Cost of share in the
Land + Minimum cost of Construction

Rs. 5,06,99,880/- + Rs. 25,87,032/-
= Rs. §,32,86,912/-

Transaction Value

Rs. 5,33,00,000/-

Stamp Duty paid in the deed

Rs. 31,98,000/-

t£ar 'F.ﬁﬂ.ﬁﬁ

wnlrg Helghts Pyt LA, Anﬁlé Eﬁ!m
\Qyngxgp'

e

Halght PVLL-

%’T&%ﬂcs

Diresial

MITED



SALE DEED FOR RS. 5.33.00,000/-

ooy @ i
Corporation Tax @3% 5. 15,89,
Stamp Duty @6% Rs. 31,98,000/-

This Sale Deed is made and executed at New Delhi on this 2%_ day o
February. 2019 by; SHRI R.K. MEHRA, SON OF LATE SHRI J.R. MEHRA,
RESIDENT OF 50, AKASH NEEM MARG, DLF PHASE-I, GURGAON,
HARYANA, PREVIOUSLY RESIDENT OF C-144, DEFENCE COLONY, NEW
* DELHI-110024, hereinafter called the “VENDOR” of the one part (which
.expression shall mean and include his legal heirs, successors, legal
representatives, administrators, executors, nominees and assignees efc.);

IN FAVOUR OF

M/S ANAND INFRA HEIGHTS PRIVATE LIMITED (PAN NO. AAKCA4561F)
HA}ffNG REGISTERED OFFICE AT GRAND APPARTMENT, SEGOND
FLQOR, ABOVE SNOW WHITE, DAKBANGLOW, PATNA-8000001
THRO®GH ITS DIRECTOR SHRI VINOD BANGWAL, SON OF SHRI M.R.
BANGWAL, RESIDENT OF D-25/1, SOUTH EXTENSION PART-I, NEW
DELHI-110049; duly authorized vide Resolution passed by the Board of
Directors in the meeting held on 26" February, 2019 hereinafter called
“VENDEE" of the second part (which expression shall mean and include its legal

representative, administrator, executors, nominees and assignees elc,).

Whereas the Vendor is the legal, lawful, sole and absolute owner and in
possession of the house built on freehold bearing No. A-2 land admeasuring 247
$q.yards, situated at New Delhi South Extension Part-Il, New Delhi-110048 in the
revenue eslate of Village Kotla Mubarakpur, on Ring Road, within the limits of
Municipal Corporation of Delhi, and the same is bounded as under:-

East : Read Lo
West : Road d '}& \', 7
North : Property No. A-1 -
South , Property No. A-3 . :
(hereinafier called the said property) Anasd Inlra Hafght Pot.=H%
For Anand Infra HU@,;:A o A1‘”@‘{?;:1?:cfc’tf!'
Ny~

Direciof
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s 8] Propem N St \lﬁf . il
24780 Rosd N Souh b i o
LHTER idl‘ . i it RS . -
dtion Ao <3u-;(';;}_g;g_;b, i ) I
al . Atgrog Duty Paied 1 oo H '
- A4e of Registration 1 -
e _CBISration Fee 533 ngg oy Rupees ; ; Ripges
L e G, i Pasting Fee an Q0 ®UPPES o
sented by g i SALE Witiin v AREA
: . S/0 Wi Rio s
he off; ] Rk MEHRA LT SH. 3 R MEHRA 50, AKASH NEEM lﬁiﬁ;{iﬁij pre-ii, Go i
e iu: of the En}hn Registear, Delhi this 28/02/2019 1:52:06PM day Thursdoy between the hours of z
; ; N
nat boe f Pr 5 . Registdris@h Registear -
nature of Presenter & SV A Hauz Khas -
Q&) ﬁ}y Delhi/New Dethi '
N ‘
‘cution admitted by the said Shri / Ms, : s
 MEHRA +45 -
| Shri/ Ms. ) AT
AND INFRA HEIGHTS PVT LTD TH DIRECTC ROD BANGWAL -
o is/are identified by Shri/Smt/Km. RAJEEVMEHRA /0 W/o D/o SH. RK MEHRA R/0 50, AKASH NEEM MARG.
F PH-11, GURGAON HARYANA . R . A 5
{ Shri/Smt/ Km SHALINI BANGWAL 8/0 W/o Dfo SH. VINOD BANGWAL Rfo D-25 /1, NDSE-11, ND g
arginal Witness}). Witness No. 11 is known o me, - !‘M% D 4 e -
Jtents of the document explained to the pmi&“ﬁm&lﬂh‘th cortitions and admit them as correct, |

(ified that the Teft (ar Right, as the case may be) hand thumb jmpression of the executant lias been affixed in my presence

\dor(s) Mortgagor(s) admit(s) priofJéeeipt an entiré consideration  ks. R
. . : WYL —
. Balanee of entire consideration of Rs. Rupees_ ] - hi been pait torthe

(s} by Sh./Ms. ANAND INFRA HEIGHTS  S/0.W/0,SH. M R Baxcyw
ndm{s)frsiongago:(-"?""‘" P‘ff'i:m)m DIRECTOR VINOD { -[ G

5 1;;\\:\‘(;\‘.""]' ",Q‘ ¥ L]
) Dezsst, NDSELLND

4 B AT hey/ wene 5o identif; ;
jee{s} Mongagee (s]in my presenct e/ They! wen: ﬁw, Hientifien) by the-atoresa) witnes
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R v AHBUZ Khas

r 28 /02/20)9
. . Delhiing,,
Deln;

!

Five Crore Thinty Three 4 akh
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P 2

PREAMBLE OF PROPERTY B ;
g ; ing is regis
And whereas M/s DLF Housing & Censtruction Pyt Lid., having gistereq

i ishan Jain, M.Se
office at F Block Gonnaught Place, New Defni by Sh. fam K . :
Jain by caste, resident of Kedar Buildings Shora Kothi,

its General attorney

son of Sh. Banarsi Dass,
Subzimandi, Delhi, Secretary of the said Company and
05" September, 1956 and
appointed under the power of attomey dated an
registered as No. 516/237 in the office of the Sub-Registrar, New Delhi, ;:
*”\f;‘hhomai Book No | Volume No 11 on Pages 174 to 178 on the 067
September. 1956 sold the said propery 1o Miss Dhan 6. Keswani D/o Sh. G.H
Keswani by way of registered Sale Deed as Document No. 303, Book Noe. |,
Volume No. 403 on Pages 42 to 43 dated 18.01.1958 registered in the office of

the Sub-Registrar, New Delhj

And whereas Miss Dhan G Keswani sold the said property to Sh. Ganda Mal
Sood 8/o Sh. Chhajju Ram Soed Rie 1/11, Rani Jhansi Road, New Delhi by way
of Registered Sale Deed as Document No. 5627, Book No. |, Volume No. 847 on
Pages 44 to 47 dated 01.08.1962. registered in the office of the Sub-Registrar,
New Delhi.

And whereas Sh, Ganda Mal Sood S/o0 Sh. Chhajju Ram Sood R/o 1/11, Rani
Jhansi Road, New Delhi sold the said propenty to 1. Sh. Trilok Nath Malhotra 2.
Sh. Ram Nath Malhotra and Sh. Manak Chand Malhotra all sons of Late Sh,
Sunder Dass Malhotra Rio 44 Khurbarra, Dehradun, by way of Registered Sale
Deed as Document No. 6063 Book No. I, Volume No. 1185 on Pages 07 to 17
dated 05.08.1954 registered in the office of the Sub-Registrar, New Delhi.

And whereas (1) Shri Ram Nath Malhotra S/o Shri Sunder Das Malhotra, (2)
Smi. Raj Dulari Malhotra W/o Lale Shri Manak Chand Malhotra, (3) Shri
Manmohan Malhotra S/o Late Shri Manak Chand Malhotra, {4) Shri Deepak
Malhotra S/o Late Shri Manak Chand Malhotra, (5) Shri Raj Kumar S/o Late Shri
T.N. Malhotra, (6) Shri Mohan Malhotra Slo Late Shri T.N. Malhotra, (7) Ms.
Meena D/o Late Shri TN. Malhotra, (8} Ms. Asha Rani Do Late Shri T.N.
Malhotra, (9) Smt. Sujata D/o Late Shri T.N. Malhotra, through Shabr}gm

[ L "&‘”'"f

Anasd Infra Height £ - T

Fr Anant Indra B s

R TR o
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A

Advocate/Local Commissioner D-3692/2009 appointed by the Coun of Shy;
Tarun Sahrawat ADJ, Tis Hazari Courts, Delhi in the case No. CS 37812005
(Titled as R K. Mehra V/s Shri Ram Nath Mathotra & Others) {vide Qldar datag
23.01.2016 for the purpose of execution of sale deed), in favour of Sh RK
Mehra S/0 Late Sh. JR. Mehra Rlo C-144, Defence Colony, New Delh;
presently residing at House No. 50, Akash Neem Marg, DLF Phase-1, Gurgaon,
Haryana, by way of Registered Sale Deed as document No. 882 in Book Ng. 1
Volume No 1317, on pages 129 to 137, on date 18.02.2016, in the office of the
Sub-Regstrar SRV A Hauz Khas, New Delhi.

ARa whereas in the manner aforesaid the Vendor became the absolute owner of
house built on treehold bearing No. A-2, land admeasuring 247 5g . vards, New
Deity South Extension Pan-il, New Delhi-110049 and the Vendor has full right,
abisolute authority to sell, dispose off and transfer the same and none else except

the Vendor has any right, title or interest in the said property.

AND WHEREAS the Vendor for his bonafide needs and requirement has agreed
1o sell, convey, transfer and assign to the Vendee and the Vendee have agreed
o purchase the freehold bearing No. A-2 land admeasuring 247 sq.yards,
situatec al New Delhi South Extension Part-ll, New Delhi-110049 in the revenue
estate of Village Kotla Mubarakpur, on Ring Road, within the limits of Municipal
Corporation of Delhi, with all rights, title and interest, easements, privileges and
appurtenances thereto, with all fittings, fixtures, connections structure standing
thereon, hereinafter referred to as (‘'THE SAID PROPERTY")

. for a total sale
consideration of Rs. 5,33,00,000/- (Rupees five crores thirty three facs only).

NOW THIS SALE DEED WITNESSETH AS UNDER .
1 That in consideration of sale for @ sum of Rs. 5,33,00.000/-

{Rupees five
crores thirty three lacs only) which sum has been received by the Vendor
from the Vendes, in the following manner: R

i

L .‘k. \ . d
e VA o

st Py
Fas Briand Intia Helghits Pyl L1y Anasd Infra Heigit Pvt. Lia.

s ‘1 a\')‘ ﬂ" %\Jy‘?’:
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éz. No. Amount  Chegue No./DD Dated

=~}

10.

11

12

13

14,

Drawn on

i o -‘"*m.._.,_.__m‘

Rs.26,39,000/- 281661 26.07.2016 Corporation Bapy

(favouring R K. Mehra) NFC, New Dein,
j tional

Rs.25,00,000/- 466818 13.08.2018 Punjab Na

(favouring Mohd. Siddig on request of RK. Mehra)  Bank, LPN, ND.

Rs 25,00,000/- 466819 13.08.2018 -do -

(favouring Mohd. Siddig on request of R K. Mehra)

Rs 25,00,000/- 465822 13.08.2018 - do -

(favouring Mohd Siddig on request of R K. Mehra)

Rs.25.00,000/- 466813 13.08.2018 -do -

(favouring Mohd. Siddiq on request of R.K. Mehra)

Rs.25,00,000/- 466821 13.08.2018 -do -

(favouring Mohd. Siddiq on request of R.K. Mehra)

Rs.25,00,000/- 466812 13.08.2018 -do -

(favouring Mohd. Siddig on request of R K. Mehra)

Rs.25,00,000/- 466817 13.08.2018 -do -

(favouring Mohd. Siddig on request of R.X. Mehra)

Rs.25,00,000/- 466814 13.08.2018 -do -

{favouring Mohd. Siddig on request of R K. Mehra)

Rs.25,00,000/- 4686815 13.08.2018 -do -

(favouring Mohd. Siddig on request of R.K. Mehra)

Rs.10,00,000/- 291674 26.07.2016 Corporation Bank,

(favouring Mohd, Feroz on request of R K. Mehra)  NFC, New Delhi.

Rs.10,00,000/- 291672 18.05.2016 -do -

{favouring Mohd. Sidigi on request of RK. Mehra)

Rs. 3,00,000/- 281670 26.07.2046 - do -

{favouring Ayesha Begum on reguest of R K. Mehra)

Rs. 3,0.0,0001; 291871 26 07.2018 -do - -

tfavouring Atiya Begum on request of RK. Mehra) k\ ,

For fnaad funfis Heighis Pyg Lig

o Anamd Infra Heizht o
\%\4ﬁ ke Q\W

Hireclor Bua
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15. Rs.2,37.44,500/- 381935 27.02.2018 ;0!8: g!athinma
‘ T ank, Patna.
(favouring R.K. Mehra) e

16 Rs 1283500 176020  27.02.2019 J?K Béh?k. Ansal
(favouring Atiya Begum on request of R.K Mehra)  Plaza, New Delhj

17 Rs. 533,000/ deducted on account of TDS (for which necessary
Form/Certificate/Chaltan will be provided by the purchaser in due course)

All the amount of money has been fixed and settled by the Vendor and Mr ‘fmm
Bangwal with (1) Mohd Feroz, son of Late Mohd. Suleman, (2) Mohd. Sidigi, son
of Late Mohd Suleman, (3) Mohd. Farcug, son of Late Mohd. §1aleem, “3' Mes.
Avesha Begum. wife of Late Mohd Saleem, and (6) Mrs Atiya Begum, D/o Late
Mahe Saleem. alf residents of A-1 & A2 N DS.E Partll, New Delhi- 110048
and has been paid lo them in the year 2018 and 2019 by cheques as per details
gireaoy given above

i tult and final setlement, the legal recept of the same is hereby admitted
anag acknowledged by the Vendor. Nothing remains due to be paid by the
Vendee to the Vendor against the said property.

P

That the Vendor being the legal and lawful owner of the said property.
does hereby grant, sell, convey transfer and assign the said property,
together with all things permanent attached thereto or standing thereon
and all the privileges. easements, profits rights and appurtenances with
vwriership rights/shares in the said plot of land underneath AND ALSO
ALL the rights, title, interest, privileges, claim and demand whatsoever of
the Vendor into or upon the said property hereby conveyed unto the

Vendee his heir(s), administrator(s), and assign(s) absolutely and forever,
as ordinarily pass as such,

That the Vendor has handed over 1he vacant and physical possession of

e BBid propeny 10 the Vendee o1 Bae e ol sIgNING andd execution of this
Sale Deed

Wow the Vendon has been el with no nght, titie, inteérest, claim or concern
ot any onature with the said prapetly and the Vendee have become the
Blmalite Bwiers  of e saul property, with full right o use. enjoy,
o COllabotate, sell gng fransler the same as abaoiu'.la ownars without any

A

hindtanee o olijection by the Vendor or any ather peison claimipg through

b B ; - . 5 Y
" Annnd Indie § iy b ey w \‘

- {\ e
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That the Vendor has been left with no right, title, interest, claim or concer
of any nature whatsoever in the said property and Ihe Vendee has
become the sole and absolute owner of the said property with fufl right to
hold, posses, use and enjoy the same and receive and enjoy all the rents,
profits, benefits and proceeds thereof with the exclusive rights to sell or
transfer the same without any let, claim, demand, denial, hindrance,
interruption or eviction of or by the Vendor or any other person claiming
through or under him.

That the \féndor hereby assures the Vendee that he has not entered in
any transaction/lease agreement/rent agreement or any other agreement
other than the Vendee in written or orally with respect {o the said property
whereby his rights claims titles and interests to the said property in any
way whereby he may be impaired or may be prevented from transferring
the said property in favour of the Vendee.,

That the Vendor hereby declares and represents that the said property is
not subiect matier of any HUF and that nio part of the property 1s owned by

any minor.

That the Vendor hereby assure, represent and covenant with the Vendee

as follows:

That the said property is free from all kind of encumbrances whatsoever or

howsoever,

That there is no order of attachment by the Income Tax Authorilies or any
other authorities under law for the time being in force or any other
authority nor any nolice of acquisition or requisition has been received in
respect of the sald property.

That the house tax, water and electricity charges, penalties, charges, and
other dues and demands if any payable in respect of the said property

(previous and future) shall be paid by Vendee _ (.
oy yon

Am I.n;fl“h famins: o 18 M INE 3 “!’\ﬂi"'

Far fnand lafos seigbis P Uid, _ y
5 5&?’ 3 “\"@: Dirwesr
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That the Vendor has been left with no right, title, interest, claim or concermn
of any nature whatsoever in the said property and the Vendee has
become the sole and absolute owner of the said property with full right 1q
hold, posses, use and enjoy the same and receive and enjoy all the rents,
profits, benefits and proceeds thereof with the exclusive rights to sell or
transfer the same without any let, claim, demand, denial, hindrance,

interruption or eviction of or by the Vendor or any other person claiming
through or under him.

That the Vendor hereby assures the Vendee that he has not entered in

any transaction/lease agreement/rent agreement or any other agreement
other than the Vendee in written or orally with respect to the said property
whereby his rights claims titles and interests to the said property in any
way whereby he may be impaired or

may be prevented from transferring
the said property in favour of the Vendee.

That the Vendor hereby declares and repre
not subject matter of any HUF
any minor.

sents that the said property is

and that no pant of the propeny is owned by

That the Vendor hereby assure, fepresent and covenant with the Vendee
as follows:

That the said property is free from all kind of encumbrances whatsoever or
howsoever.

That there is no order of attachment by the Income
other authorities under law for the time being in force or any other
authority nor any notice of acquisition or requisition has been received in
fespect of the sald property,

Tax Authorities or any

That the house tax, water and

olher dues and demands if a

fprevious and future) shall

electricity charges, penailties, charges, and

Ny payable in respect of the said property
be paid by Vendee
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' id property and as such i~
Ihat the Vandor is the absolute owner of the said property : ’

&
v

fully competent to sell the same to the Vendee.

Wy Vendor can be
€)  1hat there is no legal impediment or bar whereby ;ﬁe. T
~ prevented from selling, transferring and vesting the abso

said property, in favour of the Vendee.

0 That there is no subsisting agreement for sale in written or orally, except
the agreement with the Vendee in respect of the said property hereby sold
1o the Vendee and the same has not been transferred in any manner
whatsoever, in favour of any other person or persons other than the

Vendee

g} That there is no notice of default or breach on the part of the Vendor or
therr predecessors in interest of any provisions of law in respect of the

saud property.

That the Vendor assures the Vendee that the said propery is free from sl

i

winds of encumbrances such as prior sale, gift. mortgage, disputes,
iiigation, acquisition, attachment in the decres of any court, lien, court
imunction, Will, Trust, Exchange, Lease, legal flaws, claims, prior
Agreement to Sell etc.

10 That the Vendee can get the said property mutated in its own name in the
records of M.C.D. and other concerned authorities i.e. BSES, DJB, Sewer
connections etc., on the basis of this Sale Deed or its certified true copy.

11 Ihat any error or omission or mis-description of the property under sale

regarding the numbers or any reference to the number of documents,

bouks, valumes or pPages of the Registrar's office, regarding the title deeds
of the said property shall no annul the sale deed a&d.if' such error or mis-
description is material ene, the Vendee will be entitisd to get it removed by

obtaining further necessary supplementary deed, if required. A
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FORM - A

Bile £ ot \ \ intion of Under-vaiuation of (instruments; R, ..
[see Rule & of the Delhi Stamp (Prevention of Under-valua 8t 2

1. Name of Ofiice of Registrar/Sub-Regsiiar
2 Mame & Lddress of the Firgt Party

3 Name & address of the Second Party

4 If the property was transferred earlier (Yes/No)

T

Mehraull New Delh
SHRIRK. MEHRA,
SON OF LATE SHRI SR MEHRS
RESIDENT OF 50, AKASH NEEM 1y,
DLF PHASE-ll, GURGAON, HARY 232
PREVIOUSLY RESIDENT OF C-144
DEFENCE COLONY, NEW DELHL11505,
M/S ANAND INFRA HEIGHTS PRIVATE
LIMITED (PAN NO, AAKC 44561 F) HA e
REGISTERED OFFICE AT GRAND
APPARTMENT, SECOND FLOOR, Ar/:
SNOW WHITE, DAKBANGLOW, PATs 2.
8000001 THROUGH ITS DIRECTOR Sua;
VINOD BANGWAL, SON OF SHRI M
BANGWAL, RESIDENT OF D-25/1, 80UTw

EXTENSION PART-Hl, NEW DELHL1 10042

e o .

N/~
ta) if yes amount of consideration thereof e ~
5 Amount/Value of consideration of present transferred : Rs. 5,33,00,000/-

6. Other Information -
A In case of agricultural land - MNIA
i) Name of the Revenue Estate - B
: Name of Village e st SO
£ vhasra Nols), s
frv ~rea of land under transfer {in hectlsq.mtry —.--. e it e
% Ao = Ssaumtr., 1 Bigha= .. sq.mir, 1 Biswa = . 8q.mir.}
E. in case of non-agricuttural lang -
1} Lucation to the Property:-
fa; Name of the colony/locality NDSE-Il, New Dethi
b Si No, of the colonyflocality in the list tolonies/iocalities x
NI
te) Category of the colony/flocality e
. | | 8
f the name of the colony/locality is not Included in the fist of
colonesfiocalities
the category of the nearest calonyflocality may be mentioned)
M) Area (in sq.mir) 206.5 E" @
{1 Land use* o sl

*IFill thie corresponding value of the following
fia) Residential - 1
i Govt public purpose - 1

land uses as applicable in your case)

{c} Private public service {e.g privale schools colleges, hospitals)

W) Industrial - 2
&) Commercial - 3]

{uiy Land marks, it any, with the help of which the o “ »
property can be neated ’ . ’
Fuip poinsd snden faviohes o b _ ."’i.i:E“;j.i” FHuk s
A Ansnd Infre !
.u:\;"\ - %\;ﬂﬂgﬁ Py

S 49




50

o
c in case of built-up property other than flats - ‘ e
(i) Total area of the plot ; 206.5 f {a) |
(i)  Land use* - “ ; o .
"[Fill the corresponding value of the following land uses as applicable in your case)
(a) Residential - 1
{b) Gowvt. public purpose - 1 ' _ _ _
(c)  Privale public service (e.g. private schools, colleges, hospitals)
(d)  Industrial - 2
(e) Commercial - 3 »
(i) Total plinth area of the property (in sq.mir.). 247.8
(iv)  Plinth area under transfer (in sq.mtr.) - 247.8
{v) Year of Construction : 1962 G s
(i) Nature of construction | Pucca |
| ]
; ]
‘in case of properties falling in calegories 'G' and “H' please mention g;?‘mj
corresponding value or the category types of structure applicable in your case]. '
Pucca - 1.0 i
Semi-pucca - .75
Katcha “ | =
0.5 .
D In case of flats ;.. il
(i} Constructed by B{)ﬁ;!('fg i CTNIATT -
~ryeOteperative : |
", ;f?u-smg Society {GGHS;ﬁvme hu?cgfjgp e .
a:! iﬂ imﬁ: area of the flat (in sq.mir,) | e R
i vnether number of eteem, . i N
n; ymiﬁf?? 3?: Uer of storeys in building -
0 at exceeds four gr not (Yes/No) -
-
L A -
L -
Signature of *\ N .~
FJ!"S-[ Pany " ﬂ’& x o,
: Signature of i
YERIFICATIO N econd Party =
r#&!;h‘.:‘ abmve Said Firﬁt p a * i i
> Slaten ! : e
% above 15 11, o the é’e ‘Se_cond Party, do herep | i3
SLof our know| Y Solemn)y, decizr, f
Verfieg today, thig i €dge and bejjes G€clare thyy What ol
A _
YofFebruary, 2019 ~
‘ A ~
. _ ; g -
) W .
i ‘f‘f e,
=
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Receipt No

issie Date

ACC Reterence

ES! Ceniticale No
Purchased By
Registration Fees Paid By
Property Description

Pomase

% ]
, ‘Government of National Capital Territory of Delhij

e-Registration Fee Receipt

e AR L

DL1727101902159
27-FEB-2019 17:44 '

SHCIL/SHCIL NCT OF DELHI/NEHRU PLACE |
IN-DL49543877528232R |
ANAND INFRA HEIGHTS PVT LTD ;

ANAND INFRA HEIGHTS PVT LTD

PROPERTY NO.A-2, SOUTH EXTENSION PART-li, NEW DELHI.
110048

Article 23 Sale

W e

Particylars
Registration Fee
Copying Fees :
Service Charpes
CEST@E e "
EZsT@ a0
o Aenaoom

| Fupees Five Lakh Thirty-Thres

e e e .,

» Sth Floaor, A wing, 61,

Amount (Rs.)

Jb“““u ¥5,33,000.00

ey v T100.00
@"‘“’" { ¥30.00
T3

*3

| | | ( €5,38,136.00
Thousand One Hundred Thirty-Six Only ) ! F

i
.

e ————
g
T

i
PAN: AABCS 14298
SAC : 9985

i
- T
P T

Nehru Place, New Dsini-t10019
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12 That the Vendee has received all the original dacuments of the 3,y

property from the Vendor,
That all the expenses of thic Sale Deed viz. Stamp Duty, Registration,

| Charges etc. have been borne and paid by the Vendee.

14 That this transaction has taken place in New Delhi and as such Dely
Courts shall have exclusive jurisdiction to entertain any dispute arising out

or in any way touching or concerning this Deed.
IN WITNESS WHEREOF, the Vendor and the Vendee have signed this Sale
Deed at New Delhi on this date first mentioned above in the presence of the

following witnesses:

vﬁm E S S E 3 | L ?’,‘:’?‘"‘
) VA
i ‘*} #‘ v »
v VENDOR
BAJEEY MEHRA
5/0 SH. B K MEHRA
RO 50, AKASH NEEM MARG BRI B e b
DLZP% SE-Il. GURGAON Anand Infra Fleios oot
HARYANA ' |
£ NG 4373 4120747 QWW ©
E i -
, o
N VENDEE
SHALINI BANGWAL
g,v;u SH. VINOD BANGWAL
VO D-25/1, SOUTH EXTENSION PART-|
m;w DELHI- 110045 '
A NG 44073 2007 5361 For Anand lufra Helghis £l 0

[hreor




Riep,

Rew. Year Ruok N
lﬁl‘u

a0 !

: | F Party Wit rie sy
181 Pana Hind Tarty

Ist Party R K MEFRA

{Ind Parv ANAND INFRA HEIGHTS PVT LTD TH DIRECTOR VINOD BANGW AL

Withess RAJCEV MEHRA, SHALINI BANGWAL

Certifieate {Section 60

Mepwirahon No b Ay g Dok Noos Vol No 271

onpage (83w 192 onthis date 67032019 5:03:47PM dan
and left thumb impressions has/have been taken in my presence.

Sub Registrar
SRV A Hauz Khas L
Date 67/03/2019  17:14:50 New Delhi/Delhi

ARRE
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' New Delhi, Delhi, India
‘ A1, South Extension, Block A, South Extension II, New Delhi,
@ Delhi 110049, India

-

L' Lat 28.667306°
¥ Long 77.22223°
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New Delhi, Delhi, India

D 45 SOUTH EXTENSION 2 GROUND FLOOR FRONT UNIT, South
Extension, Block D, South Extension I, New Delhi, Delhi 110049, India
Lat 28.567368°

Long 77.222384°

31/07/22 02:44 PM
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GOVT. OF NCT OF DELHI
OFFICE OF THE DY. CONSERVATOR OF FORESTS (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD NEW DELHI-110044

ID No. 7111/TO(S)/Online/TC-Transplantation/2022-23/ 4 3 |y

Dated:- 5 @] 21022

Sub: - Permission to transplantation tree.

With reference to online application No. 7111 for grant of permission for transplantation trees, Sh. Vinod
Kumar Bangwal, D-25/1, South Extn. Part-1I, New Delhi is hereby informed that she/he is granted permission for
transplantation the tree/s (as per details indicate below) from property situated at H. No. D-25/1, South Extn. Part-1l,
New Delhi, subject to the satisfaction of the terms and conditions hereinto specified:-

Details of trees

S. No. Species /Girth mtr Nos. of Location/Serial No. Remarks
tree
1. Papri Tree 0l 02 Tree (Permitted to be | Permission is granted for transplantation
2. Botalburcosh Tree 01 transplanted) ( at Plot D-2/1 Ansal Villa Farm Satbari,
) New Delhi)of the trees mentioned herein.

Terms & Conditions

The applicant has deposited a sum of Rs. 69,000/- (Rupees Sixty Nine Thousand Only) vide online Transaction 1D No.
757111165965031175791 dated 4.08.2022 as security deposit with the office of Tree Officer. towards compensatory plantation of
tree(s) required at S1.No.8 below.

2. Permission to transplantation the trees is granted at the risk of the‘applicant and without prejudice to the claim(s) of any other person/s who
may be having anv right(s) over the land or the trees
3 The apphicant shall ensure that there is no pending litigation or stay order passed by any court of law/other authority belore undertaking
transplant of trees
4. Fransplant of trees shall be completed withm 60 days
B, I any tree is tound w have nest of birds 1t should not be felled/transplantation tll the same 1s abandoned by the birds.
§] Lops and tops arising out of trees be transported to the nearest public crematorium managed by MCD/NDMC under proper receipt and at
his expense. He shall submit copy of the receipt oblained from such crematorium to this office
7 I'he compensatory plantation of tree(s) as mentioned below during the ensuing/mext planting season at the site or near it including in the
nearesl mentioned area and maintain than seven7) year and submit photographic evidence in the due course for necessary action
SNe Species No
T Native lree species such as Neem, Bargad. Pipal, Pilkhan, Gular, Anjeer. 20, trees planted by the applicant at Plot
Ronj. Dhak. Bistendu, Babul, Mahua, Ber. Amaltas etc. D-2/1 Ansal Villa Farm Satbari. New
Delh

(5}
Tree Officer & Dy. Conservator of Forest
South Forest Division

Sh. Vinod Kumar Bangwal,
H. No. D-25/1,
South Extn Part-I1,

New Delhi-110049. GB,
<|® I,-vs._-a
Tree Officer & Dy. Conservator of Forest
South Forest Division
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GOVERNMENT OF NCT OF DELHI
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI-110044.

I.D. No. -7111/TO(S)/online/TC-Transplant/2022-23/ C? (7]&32] Dated: -/O/g)/ﬂ 2

CORRIGENDUM

In partial modification of this office letter I.D. No. -7111/TO(S)online/TC-
Transplant/2022-23/9315 dated 5.8.2022, where in name of 02 (Two) Nos tree are i.e. 01
Papri and 01 Botalburoosh are wrongly mentibned instead of 02 Nos Palm & Jamun trees
situated at A-1 & A-2, South Extn. Part-II, New Delhi (Anand Infra Heights Pvt. Ltd.

Through its Director Sh. Vinod Bangwal) due to typological mistake.

Mow correct name of 02 Nos trees may be read as 01 Nos Palin & 01 Nos Jamun
trees situated at H. No. A-T & A-2, South Extn, Part-Il, New Delhi (Anand Infia Heights

Pvt. Ltd. Through its Director Sh. Vinod Bangwal) o the scme terins & condition.

(e
ECIER RS

Dy. Conservator of Forests (South)/HOO

South Forest Division
To,

Sh. Vinod Kumar Bangwal,
H. No. D-25/1,

South Extn. Part-I1,

New Delhi-110049.
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To,

The Statibn House Officer
PS- Hauz Khas

Sub:  Regarding sealing of the property on plot no. A1 & A2, South Extension part-II.
Sir,

This is to inform that property on plot no. A1 & A2, South Extension part-ll, has been sealed by
office of the DCF (South) for tree offence and matter is under consideration of DCF (South?.
Photographs of the current situation have been annexed with the letter. You are hereby réquester to
ensure that the materials found on the sealed property should be kept in strict supervision and not be
allowed to be taken away. Also no further work should be allowed to take place on this property.

Yours faithfuite,

Sh, Satvendra Praioas)
Range Cfizo

South Forest DNvision

&%w
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Officer.
Khas.
n Part-2, New Delhi

To.
The Station House
Delhi

Police Qiation Hauz
h District. New
1 & A-2, South Extentio

Sout
wherein transplantation of 02

simply uprooted the tree

8.2022,
fined for {ransplantation

plicant has
ss de

e Offence occured at A-

fficer () dated 5.

e to light that ap

Sub:- Tre
s against the proce

refer to order of Tree 0
er it has com

{ transplant. Thisi
2-23/9390 dated

(S)/TOC/ 202
Kumar Bangwal

Vinod
d to Stop all the work at

pvt. Ltd. Through its

Sir,
Kindly
ere allowed. Howev
the site ©

trees W
Policy-2020.

and replanted it at

Preservation
1k stop order F-168/TO

DCF(S) against Sh.

d has been directe

al a Wo
Tnfra Heights

he office of the
Delhi an
Thi (M/s Anand

in the tree
s to inform you th
sued from 1
Extn. Part-2, New

New De

This 1
¢.8.2022 has been 18
H. No. D-25/1, South
A-l & A-2, South Extn., Part-2,

Vinod Bangwal).
work at A-1 & A-2, South E
1 Forest Division

quested 10 gtop the
o DPTA.1904 15 completed by Soutl

«in. Part-2, New

Director Sh.

You are therefore 1¢
oceeding und

Delhi till the pr
(Apurag Sharma)

n Tughlakab ad, ND

South Divisio

1.0, Tree Cell.

) for further necessary action please.

Copy 10t~
1e DCTF (South

1. M
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GOVERNMENT OF NCT OF DELHI

69

DEPARTMENT OF FOREST & WILDLIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FOREST (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI-110044

ATTENDANCE SHEET
DATE g\u\\g\loﬁ)_z_
TIME to Lo
VENUE D FC: Soatlh
‘ CASE NO.
[ OTHER
|
Sr. | NAME OF THE PERSON PRESENT ADDRESS MOBILE NUMBER SIGNATURE
No.
\] '\‘V\Ld@(j\\/g\f\}-g‘% L\"'&:“\"\A‘:' 5

I SN I
O\CK \OUD\*S-_J “\W;A‘LW
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GOVT. OF NCT OF DELHI
OFFICE OF THE DY. CONSERVATOR OF FORESTS (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE

TUGHLAKABAD NEW DELHI -1 10044
Email 1d- defsouth.delhi@gov.in

F.168/TOYSYTOCR022-23 Q7Y S Daied 2|9/} -

Show Cause Notice

VW ihereas, information regarding a Tree Offence at A-1 & A-2. South Extension Part-11,
Neo-w Delhi was received in this office.

’ 7§ :
. ' . . " ~ + ~
During inspection, 1t was found that an offence of has occurred improper transplant of 02
~os trees at A-1 & A-2, South Extension Part-1 I, New Delhi.

Whereas, damaging a tree in any manner is an offence under Section-8 of Delhi
preservation of Trees Act, 1994.

4o 1. Deputy Conservator of Forests (South). in exercise ol powers conferred under
DPTA. 1994 call upon Sh. Vinod Kumar Bangwal to appear in person before the undersigned
for hearing on 24.08.2022 at 10:10 AM in my office. It you fail to appear on the date of
hearing. the case will be decided in your absence and vou will be responsible for the
conseauences thereafter.

{ ‘:;)"”'L B

o — | @ Vi
Tree Olficer/ Dy. Conservator of Forest (South)

Tughlakabad, New Delhi

Yo,

Sh. Vinod Kumar Bangwal,
House No. D-25/1,

South Extension Part-11,
New Delhi

1

ie please:- L Pleaso carry a Copy of valid 1D poof while coming for the hearing.

3. Authurization letter is mandatory if the addresses of this notice is not attending the hearing himself/herself.

2 /(-/



GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044.

F.No.168/TO(S)TOCH22-23/ | jrp &5 p Dated: 9 g’ ¢ / 29
Order

Whereas, a telephonic complaint was received in this office dated 08/08/2022 for cutting
of trees at A-1 & A-2, South Extension Part-I1, (Anand Infra Heights Pvt. Ltd.), New Delhi.

Whereas, a field official staff inspect the Cutting of trees done at above site and reported

about improper transplant of 02 nos trees of inside the premises of A-1 & A-2, South Extension
Part-11, New Delhi.

After going through the facts of case and as empowered under Section-21 Delhi
Preservation of the Trees Act, 1994, the owner of Sh. Vinod Kumar Bangwal , House No. D-
25/1, South Extension Part-I1, New Delhi was directed to deposit Rs. 40,000/~ (Forty Thousand)
Through DD in favour of DDO_O/o Dy. Conservator of Forest (South) vide letter No.
F168/TO(S)/TOC/2022-23/9974 dated 25.08.2022.

In response 1o this Sh. Vinod Kumar Bangwal offender has submitted a compounding
aflidavit and agreed to compound the offence.

Wherens, the compounding fee Rs. Rs. 40,000/~ (Forty Thousand) was received vide TR
No. 11 dated 25/08/2022 by the offender vide letter dated 25/08/2022.

The matter is disposed off and no further proceeding will be taken against the offender in
this matter.

-ub"’_’_‘
2’5’ %\N““’/
Dy. Conservator of Forests

South Forest Division

To,
Sh. Vinod Kumar Bangwal,
(Through Director Anand Infra Heights Pvt. Ltd.)

House No. D-25/1, South Extension Part-11,
New Delhi
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL
(O.A. No. 605/2022)
IN THE MATTER OF:

POONAM SHARMA ...PETITIONER
Versus

UNION OF INDIA & ORS. ...RESPONDENTS
INDEX

S.NO. PARTICULARS PAGES

1. Status Report on behalf of Respondent No.4. 1-6

2. Annexure R-4/1: Copy of the application 7-10
dated 20.07.2022.

3. Annexure R-4/2 (Colly): Copies of the 11-60
property documents submitted by the
applicant.

4. Annexure R-4/3: Copy of order dated 61
05.08.2022 of Respondent No. 4 granting
permission.

5. Annexure R-4/4: Copy of Corrigendum dated 62
10.08.2022.

6. Annexure R-4/5(Colly): Copies of the letters 63 - 65

dated 10.08.2022 and 16.08.2022 issued to the
SHO, South District.

7. Annexure R-4/6 (Colly): Copies of Show 66 - 70
Cause Notice, attendance sheet, and
Inspection report.

8. Annexure R-4/7: Copy of Order dated 71-72
25.08.2022 and the TR Receipt.
FILED BY:
)
Dated: 28.09.2022 Q&f

(JYOTI MENDIRATTA)
Standing Counsel, GNCT of Delhi
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